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Shri Alegesan : That is true. Even
though some of the trains have been can-
oelled to find for goods traims, I find
tlt the physits]l quantum of the main
stivices has not been reduced.

Shrimati Tarkeshwari Slnba : Mey
I boow whether itis a fact that increase of
opeed in the pessenger trains reduces the
moving capacity of the goods trains? In
‘view of the importance of transport of goods
in the Sccond Pive Year Plan, may I know
what is the l;;olic:y of the Government in
regard to the increwe in speel of rhe
passenger tning and whether Govemment
18 bent ypon increasing the speed of the
Passenger traina as for example the Delhi-
‘Calcutta crack train?

Shrl Alagesan : I do not think there ls
golng to be any anxiety in that respect.

the pasenger trains move quicker, the
Dath also is clemred quicker w facilitate gooda
fmovement.

Mr. Speaker: Is it imended that
/passeagers also must go by goods train?

Rafkumari Sports Coaching Scheme

*185. Shri Kemath: Will the Minis-
terlo( Health be p}ened to refer :?l th;
reply given to supplementaries reised o
Sm'miB Q:em'on‘gg . 2336 on the 18th
Maey, 1956 and state;

(a) wheher Governmert have decided
ton%:t the accounts audited by sn inde-
pendent auditor, who is not @ member of
the Coaching Cammitee ; and

(b)i f not. the reasons therefor?

The Deputy Minlster of Health
(Shrimatl &hnndraulh.r) : (2 The
Coaching Scheme Committee have deeided
to get the accounts audited by an indepen-
dent auditor who is not @ member of the
Committee.

(b) Does not arise.

Shrl Kamath: Who will do this

url'ting? ? May I know the name of the
-auditor

Shrimeti Chandraaekhari One Shri
Vsdyanatha Aiyar.

Shr]l Xamathi Considering the fact
that 80 much money is sllotted and spent
‘on this scheme, has Government considered
whether any of it could be utilised for coach=
ing in popular Indian gnmu. such as
Kabadd: and Wregtling

Shrimatl Chandrasckhar —-rose

Mr. Speaker: How does it arise from
this question on provision for euditing ?

Shrl Kamathi This was put last
Session by meand the hon. Miniater wanted
potice. I am ecpeating it pow. May
I hoow whether she witl be able to answer
it soday? The question on the last ooca-
esion was whether this expeaditure had
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beenaudited and if so, by wham, and there-
after you allowed a2 number of supplemesn-
tary questions and at that timeuf‘put the
ssme question,

Mr. Speaker. I might or might not
have alowed it.. Bvenso, why should I

sllow the same mistake to be committed
agein?

Shri Kamath: You yourself admitted
it. Wes it @ mistake ?

Mr. Speaker: The question is simply
one concerning audit and the hon. Mem-~
ber wanted to know the name of the audiwor
and Government has given the name.
think the hon. Member is satisfied with it.

Shrl Bhagwat Jha Azad: May I
know since how long the accounts have
not been audited and what is the amount
thet has not been asudited?

Shrimasi Chandrusekhar: It is not
e matter of not having sudited the accounts.
The accounts were sudised by an auditor
who was also a member of the Committee,
to which objection was taken by this,
honourable House. So, en independent
member is now ‘auditing the accounts in
accordance with the desire of this House.
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